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Shri .Andanayya 
c/a Shri N. Reg 
Adcats 
1074-1075, Bana 
Sreeniv8sanagar 
Bangalore 560 

Shri N. Raghausi 
duocate 

1.074-1075, Bane 
Sr. enivasanagar 
Bangalore - 560 

Respondent() 
V/s 	The f,et .flaster General, Karnateka Circle, 

Bangalore & another 

The Director of ostal Services ragi 
dra Acher 	. 	North Karnatake Region 

Oharwad . 580 001 
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Shri N.S. Padmarajaiah 
Central Govt. Stng Counsel 
High Court Building 
Bangalore - 560 001 

3 	The Post P%astsrGeneral 
Karnatak. Circle 
Bangalore _ S60 001 

Subject : SENDING.CpPIES OF ORDER .ASSED BY THE BENCH 

Please find.nc1osed herewith the copy of ORDER 

passed by this Tribunal in the abovesaid appucation() on 	26188 

e.  
SECT ER 

(JuDIcI1L) End : As above 



Present: 

CENTRAL ADMINISTRATIVE TRIBuNAL 

BANGALORE 

DATED THIS THE 26TH DAY OF OLTOBER, 1988 

Hon'ble Shri Justice K.S. Puttasuamy, Vice-Chairman 
and 

Hon'ble Shri L.H.A. Rego, Member (A) 

APPLICATION NO. 1053/1 988 

Shri Andanayya Mundaragi, 
major, S/o Channayya, 
Asst. Supdt. of Post Offices, 
(Headquarters), 
Raichur Division, 
Raichur.. 	 ..... 	Applicant 

(Shri M. Raghavendrachar, Advocate) 

V. 

The Pst Master General, 
Karnaaka Circle, 
Bangalore. 

The Director of Postal 
Servies, Oharwad. 	 ...e. 	Respondents. 

(Shri. M.S. Padmarajaiah, C.G.S.S.C.) 

-- This application having come up for hearing to-day, 
/ 

( 	 V Vitc-fhairman made the ?ollowing: 

I j  

ORDER 

This is an application made by the applicant under 

Section 19 of the Administrative Tribunals Act, 1985 ('Act'). 

2. 1he applicant born on 1.10.1931 joined service on 

13.8.1954 as a Time-scale Clerk in the postal department of 

Government of India. He was promoted as an Inspector of 

Post Offices in 1969. On 14.10.1985 he was promoted as 

Assistant Suoerjntendent of Post Offices ('.ASPO') in which 

capacity he was working from that date. In order No.N.VIG/ 

STA/16-2 dated 14.4.1988 (Annexure-A), the Director of Postal 

H k 



-2 — 

C. 

Services, Dharuad (Director) exercising the 3owers confer-

red on him my clause (J)(ii) of Rule 56 of t,e Fundamental. 

Rule ('FR') had compulsorily retired the applicant from 

service with three months' notice under the said Rule. In 

conformity with this order, the applicant hd retired from 

service on 14.7.1983, on which day itself he made this 

application challenging the order of the Director on 

diverse grounds. 

In justification of the impugned order, the respon-

dents have filed their reply and have produ ed their records. 

Shri M. Raghavendra Achar, learned counsel for the 

applicant contends that the compulsory reti'ement of his 

client, who was found fit for promotion as ~SPO only on 

14.10.1985 and was so promoted from that dae but on 

the basis of his service records before that date is illegal 

and unjust. 

Shri M.S. Padmarajaiah, learned Senior Central 

iovernment Standing Counsel appearing for the respondents 

sought to support the impugned order. 

In accordance with the guidelinesriegulating compul-

sory retirements, a Screening Committee (th) constituted 

for the purpose, examined the service recoi

n 

ds of the appli- 

cant and submitted its proposals before a eview Committee 

('RC'), constituted for that purpose. On 	eamination 

of the proceedings of the SC and all the srvice records 

the RC in itc ----' n held on 28.3.1988 opjned that the 



1' 	 retention of the applicant was not in publiclinterest and 

therefore he should be retired from service.under FR-56J. 

Accepting the said proposals, the Director by his order 

dated 14.4.1988 (Annexure—A) had compulsorily retired the 

applicant from service. 

7. We have carefully perused the proceedings of the 

SC, the RC and the service records of the applicant. 

Both the Sc and the RC have based their proposals only on 

relevant material. We cannot examine their proceedings 

as if we are a Court of appeal and come to a different 

conclusion. On this short ground we cannot uphold, the 

contention of Shri Achar, 

8.The promotion of the applicant on 14.10,1985 as 

ASPO did not take away the oouer of the authorities to 

exercise the power conferred under FR-.56J. On an evalu- 

- 	
. T r...'ati0n of his service records from 14.10.1985 in particular r ..4 i 

\;and his previous records generally, one of the members of 
? 	t.•: 

't&SC and RC had undoubtedly recommended for his retire-. 

if 

nm with which the Director had concurred and made his 

Z3?t 

er. Lie see no illegality or impropriety in any of them 

all. 

On any view of the matter, this is not a fit case 

in which our inter'erence is called for.. 

In the light of our above discussion, we hold that 

this application is liable to be dismissed. Lie, therefore, 

dismiss this application. But, in the circumstances of the. 

case, we direct the parties to bear their own costs. 

"JIVE 

, 	- 	 . 	..-.... 	/ 	
•1' 

A 	TRIBDfAL 	 . 	
. 

ADITIAL RENCH  
-.HAIR AN 	._4o 	• 	 MEMBER (A) 
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IIJj \ 	 CENTRAL ADMINISTRATIVE TRIBUNAL 
BANGALORE BENCH 

No41 053/88(r) 

To 
Shri.A.C.Munderagi 
anmati Layout, 

Commercial Complex (BDA) 
Indira Nagar BANGALORE-560 038. 

ot.2$.t2.88 

Oharwad 

	

Subs Sending 	 copy of 
)udgment of the Tribundl— 

with.refere'nce to sour lett8r 
dated 14th Dec'88 I am to inform you that the 
.coy f the jtidgmnt dated 26.10.88 in ANo iGS3/øe 
has\ been issued to the address of your advocate as 
there is no address of yours in your appliOation. 

	

Howsuer a C 	copy of 
judment is encinead rewith. 

Yours faithfully, 

Sectino Office 



H 	 CENTRAL ADMINISTRATIVE TRIBUNAL 

BANGALORE 

DATED THIS THE 26TH DAY 01 OCTOBER, 1988 

Hon'ble Shri. Justice K.S. Puttasuamy, Vice-Chairman 
Present: 	 and 

Hoñ'ble Shri L.H.A. Rago, Member (A) 

APPLICATION NO. 1053/1988 

Shri Andanayya Ilundaragi, 
major, S/o Channayya, 
Asst. Supdt. of Post Offices, 
(Headquarters), 
Rajchur Division, 
Raichur. 	 Applicant 

(Shri. M. Raghavendrachar, Advocate) 

vo 

The Post Master General, 
Karntaka Circle, 
Banglore. 

The Director of Postal 
Services, Oharwad. 	 ••••• 	Respondents. 

(Shri. M.S. Padmarajaiah, C.G.S.S.C.) 

This application having come up for hearing to-day,. 

Vice-Chirrnan made the following: 

ORDER 

This is an application made by the applicant under 

A7iffr, 	Section 1 19 of the Administrative Tribunals Act, 1985 ('Act'). 
: '-f 

2 • The applicant born on 1 .10.1931 joined service on 

.8.1954 as a Time-scala Clerk in the postal department of 
y 

- tovernmnt of India. He was promoted as an Inspector of 

H 
Post Offices in 1969. On 14.10.1985 he was promoted as 

Assistart Superintendent of Post Offices ('ASPO') in which 

capacit he was working from that date. In order No.N.VIG/ 

STR/16-2 dated 14.4.1933 (Annexure-A), the Director of Postal 

H 
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H 

Services, Dharuad (Director) exercisinj the çowers confer-

red on him my clause (J)(ii) of Rule 56 of te Fndament 

Rule ('FR') had compulsorily retired the appiicant from 

service with three months' notice under the aid Rule. In 

conformity with this order, the applicant ha retired from 

service on 14.7.1983 9  on which day itself, h made this 

application challenging the order of the Director on 

diverse grounds. 

In.justification of the impugned order, the respon-

dents have filed their reply and have produced their records. 

Shri M. Raghavendra Achar, learned ounsel for the 

applicant contends that the compulsory reti ement of his 

client, who was found fit for promotion as SPOonly on 

14.10.1985 and was so promoted from that date but on 

the basis of his service records before th4 da'e is illegal 

and unjust. 

0. 	 5. Shri M.S Padmarajaiah, learned Senior Central 

Lovernment Standing Counsel appearing for tie respondents 

souht to support the, impugned order. 

6. In accordance with the guidelines regulating compul-

sory retirements, a Screening Committee ('s ') :00 n16t1tLt5c 

for the purpose, examined the service records of the appli-

cant and submitted its proposals before a Reviu Committee 

('RC'), constituted for that purpose. On I n examination 

of the proceedings of the SC and all thesrvia records 

the RC in its meeting held on 28.3,1988 opiined that the 



11,  

T0rd:r. taiB see no illegality or impropriety in any of them 

/

el 

/ 
'JJ 	9. On any view of the matter, this is not a fitcase 

/uhich our interference is called for. 

retention of the applicant was not in public interest and 

therefore he should be retired from service under FR-56J. 

Accepting the said proposals, the Director by his order 

tV 

	

	dated 1.4.1988 (Annexure—A) had compulsorily retired the 

applicant from service. 

7. We have carefullyperused the proceedings of the 

SC, the RC and the service records of the applicant. 

Both the Sc and the RC have based their proposals only on 

relevant material. We cannot examine their proceedings 

as if we are a Court of appeal and come to a different 

conclusion. On this short ground we cannot uphold the 

contention of Shri Achar. 

S. The promotion of the applicant on 14.10.1965 as 

ASPO did not take away the power of the authorities to 

exercise the power conferred under FR-563. On an evalu—

ation o1' his service records from 14.10.1935 in particular 

and his previous' records generally, one of the members of 

the SC and RC had undoubtedly recommended for his retire—

ment with which the Director had concurred and made his 

10. In the light of our above' discussion, we hold that 

copy 
this application is liable to be dismissed. We, therefore, 

dismiss this application. But, in the circumstances of the 

case, we direct the parties to bear their own costs. 

so I- 
CENT*M. AOMI!8STR fiVE T'jlAt 

ADBITIOAl. Bfl@CH v ICE-CHAIRI6N 	-O ', 	 ME1113ER 
HANGALOHE 

np/1rv. 


